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THE DEPUTY CHAIRMAN: Question
Hour is over. Papers to be laid on the
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Price control on drugs

*246. SHRI RAJNI RANJAN SAHU:"

‘CHOWDHARY RAM SEWAK:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether. Government’s attention

has been drawn tg the news-item which

[RAJYA SABHA]
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appeared in the ‘Indian Express’ of the
14th August, 1990 under the heading
“Total decontrol of drugs ruled out”;

(b) if so, whether it is a fact that his
Ministry included 26 bulk drugs uader
price control as none of these drugs
fulfil any exclusive criteria laid down by
the Kelkar Committee;

(c) whether it is a fact that all these
drugs are having turn over of more than
Rupees Fifty lakhs per annum  which
was one of the principles laid down for
inclusion under price control;

(d) whether it is also g fact that there
are more than fifty drugs which do not
fulfil any exclusion criteria but have been
exempted frop, price control; and

(e) if so, what are the names of such
drugs and what was the procedure
adopted to pick up only 26 drugg while.
keeping others pending?

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI M. §,
GURUPADASWAMY): (a) Govern-
ment has seen the news item which
appeared in the Indian Express on
14-8-1990,

(b) and (c) Yes, Sir.

(d) and (&) A number of representa-
tions, most of which are from the Hon’
ble Members of Parliament, have been
received for wrong exclusion of about
165 bulk drus from price contro; under
the Drugs (Prices Control) Order, 1987,
In most of such representations, it has
been alleged that excluded drugs do not
fulfif any of the five exclusion criteria
enunciated by the Kelkar Committee in
its report, The inclusion of 26 bulk drugs
under the Drugs (Prices Control) Order,
1987 is a part of the Teview of the
DPCO., 1987 in the light of the aforesajd
representations. The Standing Committee
Constituted by the Department of Chem-
jcals and Petrochemicals is looking into
other cases. T



